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INVITING APPLICATIONS FOR FILLING UP_ OF THE POST OF
CHAIRPERSON AND THREE FULL TIME MEMBERS IN THE NATIONAL
FINANCIAL REPORTING AUTHORITY (NERA)

Applications are invited from Indian Nationals in the format given in
Annexure - [ for the post of Chairperson and in the format given in Annexure - 1l for
the post of full time Members in the National Financial Reporting Authority (NFRA).

2 The head office of the NFRA shall be at New Delhi and the NFRA may, meet

at such other placed in India as it deems fit,

3. Qualifications: As per the National Financial Reporting Authority (Manner of
Appointment and other Terms and Conditions of Service of Chairperson and
Members) Rules, 2018, the Chairperson, NFRA shall be a person of eminence, ability,
integrity and standing and having expertise and experience of not less than twenty-
five years in the field of accountancy, auditing, finance or law. A full-time Member
shall be a person of ability, integrity and standing and having expertise and
experience of not less than twenty years in the field of accountancy, auditing, finance

or law.

4. The Chairperson shall have the option to draw either a consolidated monthly
salary of Five Lakh Sixty Two Thousand and Five Hundred rupees without house and
car or the pay and allowances as are admissible to a Secretary to the Government of
India and every full time Member shall have the option to draw either a consolidated
monthly salary of Five Lakh rupees without house and car or the pay and allowances
as are admissible to an Additional Secretary to the Government of India:

Provided that where the Chairperson exercises the option to receive pay as admissible
to a Secretary to the Government of India or a full time Member exercises the option
to receive pay as admissible to an Additional Secretary to the Government of India
and is in receipt of monthly pension from either the Central Government or a State
Government, the pay of such Chairperson or Member, as the case may be, shall be

reduced by the gross amount of pension drawn by him.

3. The Chairperson and all Members, before being appointed, shall submit a
declaration to the Central Government confirming that they have no conflict of
interest or lack of independence in respect of such appointment as Chairperson or
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Member in Form I annexed to the r o
elevant rules, failine which their appoi
; nt
not be considered. 5 Foppoinment stiall

6. The Chairperson and full-time Members shall not be associated with any audit

firm including related consultancy firms during their appointment and two years
after ceasing to hold such appointment.

7. Tenure: The term of office of the Chairperson and a full time Member shall be

three years from the date on which he enters upon his office or till he attains the age

of sixty-five years, whichever is earlier, and he shall be eligible for re-appointment for
one more term.

8. The application form may be downloaded from Ministry's website
[ WL T O |.|],

%, Applications in the prescribed format, duly completed in all respect should

reach to Shri Hemant Kumar, Under Secretary, Ministry of Corporate Affairs, Room
No. 526, 'A' Wing, 5th Floor, Shastri Bhawan, Dr. Rajendra Prasad Road, New Delhi -
110 001 latest by 3 March, 2025 (5:30P.M.). The last date of receipt of applications
has been extended from 3 March, 2025 to 215 March, 2025 (5:30 P.M.).

10.  Separate applications must be submitted for the post of Chairperson and
Member.

11.  Itmay be noted that the Search-cum-Selection Committee is free to identify and

recommend any other person also, based on merit, who has not applied for the post.
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Annexure-|

APPLICATION FORM FOR THE POST OF CHAIRPERSON IN THE
NATIONAL FINANCIAL REPORTING AUTHORITY (NFRA)

Latest passport
size photograph

Name (IN BLOCK LETTERS)

Father's/Mother's Name

Date of Birth (Proof to be attached)

(i) Postal Address for Correspondence (with Pin
Code)

(ii)Phone Number

(iii) E-mail ID

(iv) Fax

Eal I B B

5. Nationality

(only Indian nationals need apply)

6. Educational Qualifications (self-attested copies
to be attached)

7. Service/Cadre/Batch

(In case of Government Employee)

8. Present Posting/Occupation/Profession  with
pay scale and basic pay.

9. Details of previous postings/femployment
(including period) and nature of activities

performed.

10. | Field of expertise as per prescribed eligibility

criteria of the post and the number of years of

experience thereon.
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11. | Any other special qualification; or special
achievements; or participation in important
committees/working groups etc; or Foreign
assignments/training; or publication to the
applicant's credit; or National/lnternational

recognition received, If any.

12. |In case of applicants, other than serving
government servants, testimonials from two
referees in responsible position (Not being
relatives) including their address, contact

numbers and e-mail ID, should be attached.

Undertaking

It is certified that the information furnished above is correct and that in the event of my
selection, | shall resign/seek retirement, if already in any employment including government
service, before my appointment as Chairperson, National Financial Reporting Authority.

Place:-
Date:-

(Signature with Date)

Name:

Instructions:

1. In case of serving government servants, certificates as in Appendix -"A", issued by cadre
controlling/competent authority are to be submitted along with the Application Form.

2. Applications of serving government servants including PSUs/autonomous organisations
should be sent through proper channel.

3. The applicants may attach additional sheets in respect of any information where it is not
possible to indicate the same in the relevant column.

4. Incomplete applications or applications received after the due date are liable to be
rejected.
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Appendix-"A"

Additional certificates for Government employees to be furnished by the cadre

controlling/competent authority.

(i)

(i)
(iii)

(iv)

Place:

Date:

There are no vigilance, disciplinary or criminal proceedings pending/contemplated

against Sh./Smt.

His/Her integrity is certified.

Duly authenticated copies of ACRS/APAR dossier of the applicant for the last five
years are enclosed.

List of major/minor penalties, if any, imposed on the applicant during the last ten

years/No penalty certificate is attached.

(Signature with Date)

Name:

List of enclosures:

1.

2
3
4.
5
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Helcldoleh-|

Tedr fadfr Ruiféar ftremor (vavssme) & weasr & 9g 2 Hded H J9T

FAdATH TEAIE
qrssT T Pler

13.

ATH (TASC e #)

14.

Oar &1 ATH/ATAT T 17

15.

oA AR (JAT HoreeT HY)

16.

(v) 99 gagR & fov s gar (A &1
afga)

(vi) TS HET

(vii) $-AeT TSy

(viii) Srerer

17.

TSERIAT
(hael AR AR gT 3Tde L Tohd &)

18.

FerfOrer Megar (Taaeifera wfaar TeeeT )

19.

[AT/FSYST (TP FIART F AT H)

20.

TJAATT JATA/HRI/ITET & AT dd=TATT 3T
A A

21.

9d dATNASTR 1 faazor (3afer afga) 3t
fopu o @ Pt & wpla
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22. ug & fav fafgd amar & eqar faawerar &
& 3R 38H 3rgera & ast fr Fear

23. | &g 3w AV dewdar @ ROy 3yafey, ar
FgcaquT fAfaal, s degh A 7 amefien;
oar el FRIHR/URIGIOT, 37AAT  YehIeeT:
372741 9T ASERT ARTSEBUIfRR, Jfe &l
24. | 3 3MdeE TIHNT Jar F A& &, 3T AAST H
fSFAeR fEufa arel & ugareehdi3il (S Reder

o 1) & AH 3 3eTepr T, AT HEAT AT

S-Ae 3ME3T Heldel fohdT ST

ECGRCE

g SATOIT o ST & T 3wRierd gaem @8 & 3R A 90T gl o aen # Uiy
fachr Ratféar wiftrenor (TAThamu) & 3regel & &0 7 30en @gfed & qd & awary dar
AR adAT AR & T 95 & &a A1 darfaghd of o

T

(AT |fgd g&aBn)




forder :
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JaRT TIPRT RN & AT H 3ded 9 & A1 9T FA9h / a7 Niary

ganrT aRfArse-"&" & ART YATOTIT Helded leAT 1M

Aol 81 IUHAITAIT AEATAT Afgd JIRT TSR IRERAT & 3MdesT 3T

ATH Ao AT

Hdesh fordl o gorer & TAT, T8 Hagy Slod 7 ool AT GHT o g1, JfaRed

PRI Holded T Thd gl

3 T arel A1 A Y & a1 gred rdes Tt W fAuR € fRar S|
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aRfirse "&"

HGI AIAH/FaTH NOFH @ e It aren FE FHAmEl F e afaRed gAw-a

(v)  SsheEdr e gfthar dfsa/fearmda 78 g1 & favey
IS Helehell, IATHATHS AT

(Vi) 3N TITSST FATOIT B

(vii)  3maee Fr Roo g ast & wdm/edTaR SifeR o R_fga & & yafora gfaar
HordeT Bl

(vii)  FE@/ANOT AT T T, A IS Y, ST e W WH 10 st & SR RIS
fopw v /s enfEad A& gaOTIH|

(A afga geaER)

JeTerdetehl Y FEAT:

aorwN=
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Annexure-ll

APPLICATION FORM FOR THE POST OF FULL TIME MEMBERS IN THE
NATIONAL FINANCIAL REPORTING AUTHORITY (NFRA)

Latest passport
size photograph

Name (IN BLOCK LETTERS)

Father's/Mother's Name

Date of Birth (Proof to be attached)

(i) Postal Address for Correspondence (with Pin
Code)

(ii)Phone Number

(iii) E-mail ID

(iv) Fax

Eal I B B

5. Nationality

(only Indian nationals need apply)

6. Educational Qualifications (self-attested copies
to be attached)

7. Service/Cadre/Batch

(In case of Government Employee)

8. Present Posting/Occupation/Profession  with
pay scale and basic pay.

9. Details of previous postings/femployment
(including period) and nature of activities

performed.

10. | Field of expertise as per prescribed eligibility

criteria of the post and the number of years of

experience thereon.
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11. | Any other special qualification; or special
achievements; or participation in important
committees/working groups etc; or Foreign
assignments/training; or publication to the
applicant's credit; or National/lnternational

recognition received, If any.

12. |In case of applicants, other than serving
government servants, testimonials from two
referees in responsible position (Not being
relatives) including their address, contact

numbers and e-mail ID, should be attached.

Undertaking

It is certified that the information furnished above is correct and that in the event of my
selection, | shall resign/seek retirement, if already in any employment including government
service, before my appointment as Full Time Member, National Financial Reporting Authority.

Place:-
Date:-

(Signature with Date)

Name:

Instructions:

1. In case of serving government servants, certificates as in Appendix -"A", issued by cadre
controlling/competent authority are to be submitted along with the Application Form.

2. Applications of serving government servants including PSUs/autonomous organisations
should be sent through proper channel.

3. The applicants may attach additional sheets in respect of any information where it is not
possible to indicate the same in the relevant column.

4. Incomplete applications or applications received after the due date are liable to be
rejected.
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Appendix-"A"

Additional certificates for Government employees to be furnished by the cadre

controlling/competent authority.

(i)

(i)
(iii)

(iv)

Place:

Date:

There are no vigilance, disciplinary or criminal proceedings pending/contemplated

against Sh./Smt.

His/Her integrity is certified.

Duly authenticated copies of ACRS/APAR dossier of the applicant for the last five
years are enclosed.

List of major/minor penalties, if any, imposed on the applicant during the last ten

years/No penalty certificate is attached.

(Signature with Date)

Name:

List of enclosures:

1.

2
3
4.
5
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T delh-|
Sloieicon-ll

T fadr Reféar wireor (vauwame) # quiefos §e¥a & 9¢ 8 3Mdesd & 99

FAdATH TEAIE
qrssT T Pler

13.

ATH (TASC e #)

14.

Oar &1 ATH/ATAT T 17

15.

oA AR (JAT HoreeT HY)

16.

(v) 99 gagR & fov s gar (e &8
afga)

(vi) TS HET

(vii) $-AeT TSy

(viii) Srerer

17.

TSERIAT
(hael AR AR gT 3Tde L Tohd &)

18.

FerfOrer Megar (Taaeifera wfaar TeeeT )

19.

[AT/FSYST (TP FIART F AT H)

20.

TJAATT JATA/HRI/ITET & AT dd=TATT 3T
A A

21.

9d dATNASTR 1 faazor (3afer afga) 3t
fopu o @ Pt & wpla
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22. ug & fav fafgd amar & eqar faawerar &
& 3R 38H 3rgera & ast fr Fear

23. | &g 3w AV dewdar @ ROy 3yafey, ar
FgcaquT fAfaal, s degh A 7 amefien;
oar el FRIHR/URIGIOT, 37AAT  YehIeeT:
372741 9T ASERT ARTSEBUIfRR, Jfe &l
24. | 3 3MdeE TIHNT Jar F A& &, 3T AAST H
fSFAeR fEufa arel & ugareehdi3il (S Reder

o gl) & A 3R 3T T, qIAY HEAT qAT

S-Ae 3ME3T Heldel fohdT ST

ECGRCE

g SATOIT o ST & T 3wRierd gaem @8 & 3R A 90T gl o aen # Uiy
facda Raféar witeor (Tuwsmu) & qofafas @ & &9 7 3wh @gfFa @ @ #
TR YT AR IdAT= VSR & TR 9 & &M AT Jar=Agiad o ofm|

T

(At afga gEasR)
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JaRT TIPRT RN & AT F 31ded 9T & 1T 9T Fa=en / a7 Wiy

garT aRkfAse-"w" # I YATOTIT Helded FAT g |

Aol 81 IUHAITAIT AEATAT Afgd JIRT TSR IRERAT & 3MdesT 3T

ATH Ao AT

Hdesh fordl o gorer & TAT, T8 Hagy Slod 7 ool AT GHT o g1, JfaRed

PRI Holded T Thd gl

3 T arel A1 A Y & a1 gred rdes Tt W fAuR € fRar S|
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aRfirse "&"

HGI AIAH/FaTH NOFH @ e It aren FE FHAmEl F e afaRed yAwr-aw

(v)  SsheEdr o faver IS Hcehdll, ITAACHS AT ITRITeH
gfshar fga/faammda At &1

(Vi) 3N TITSST FATOIT B

(vii)  3maed T Roo g ast & wdRm/edum iR o fAfga &7 @ ganforg gfaar
HordeT Bl

(vii)  FE@/ANOT AT T T, A IS Y, ST e W WH 10 st & SR RIS
fopw v /s enfEad A& gaOTIH|

([AfY afgd geaBn)

JeTerdetohl Y FEAT:

agrON=
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Che Gazette of India

EXTRAORDINARY
T— — )
PART II—Section 3—Sub-section (i)

PUBLISHED BY AUTHORITY

No. 167] NEW DELHI, THURSDAY, MARCH 22, 2018/CHAITRA 1, 1940

ETTareE S dETeET
st

T fawedT, 21 5T, 2018

arwL . 282(=).—FHT avwre, oAt sfafam, 2013 (2013 w1 18) Fr aver 132 A7 7T (3)

1. wifrm o Wi (1) =9 e AT e amr e Gy S arfeme e (e s e
FT AAA, ST AAT TAT FT AT 9T A7 ﬁj(.p.” T, 2018 2

(2) 7T FTATA § THF T AT AT F1 T 21471

2, gfemard — (1) =3 forat & 513 7 AT qerar qufeaa 9 27 -

(F) “wtataan” 7 Fadr atafaaw, 2013 (2013 #71 18) afaua 2;

() “wrtervr 7 ety 7 a7 132 #7 T9eT (1) F A4 Avar 31T wariua ey e i
grferEFTT Ater 2

(2) T oTER AT TR AT A HART § AT F ST TIVATHA A71 2 AtEA qigtaaw 7 afvartia 2 a1 427 94
ZIT AT Aferfa=Ta 7 21

3. arferTer 1 FE — (1) miiEw # i aewe g e et b g -

(F) T AT

(77) FF TORTAF TZET A7

(FT) AT A9rFTF 77T

(2) e ataer a7, AT, qertag = Z0 S A, aarrrar, G ar Gt F a8 ey oy ant
EARERPRECIEILEECERE L]

1725 GI/2018 (@)




www.taxguru.in

_  THEGAZETTEOFINDIA - EXTRAORDINARY — TPARTIL_Sec 30N

(3) TOTFTTAF T2 AT, AT TAT TATIT ATF ZR0 AT A3 49, AT, & a1 @ F a7 § 77399
o 79T F7 FOTSAT A7 AT9T 73T 2
(4) sterer e AT A7 e T 5 1 wEer =9 Rt § suray sl § FE a9 AT w1 A U A9 A 20

oy w4 R geht serer a7 AEer F = § e et F s 7 w2 AT v e ar s 7 9 95

(5) AT AT TAATF AZed ATAT (AT F 200 &7 7HT s #7757 F 21 a1 aw 7aF qa3taq
st T At T AT e e At a8 2

(6) FeraTiora waer iy =t 2 st 3 #:12 fAarr a1 ger f2a s o9 dvratos 7397 5 =7 0 #17
FT IIAFA =7 7 TATHT 27, 927 217
4, s € vafd - (1) T v sera S o T £ Aty Faw 3 u At Sreee-

(@) = afrT — qere,

(@) TUTAHAT F AT7 T AT — A2
(3r) FF, FITE AT HATAT — A
(&) s, FTErT ey s arfeaeor (T e F A F ) - waer

(%) Fmrw=, AT, e, fafr ar st Gt & o F frome & 9 a i f e =i
FHOATY ZT9T ATHIAAT9TA BT 519 A7) — 7297

(2) FTTATFZ F1F HATAT F TAT ATA-AZ-A4 T F FTATAF 209
(3) str-wrz-=a wtut Frefrer w0 & B st afien Faifa =i

(4) FoTeq AT Tt T A= A7 S, FE-ag-aad i § 71 G G A aaateats F # e
afatamTer 721 7 ST

(5) ATA-TZ-=7T TATH steasq a7 TaeAr, 1 Fartaty FatE F Fq49y 7 FAg "eww g Wafa 2 A1
AT 7 7 AT Z1 F2A1 7 aartars aafe 7 F24er avw w1 Ot fFeerfeer 5

(6) FratafEm =i wiieor ¥ svafers 7 % =0 7 Feps fer [, aaig-

(i) FTTIT= F1F WATAT HT TIAATET F79 AT 75 7307, 7 TF a7 7 7% T A9 T 21, 78,

(ii) AT o v et AT E A7 AT 9 AT W ae, W ATy T §eT
forzor & g & A1y 7 21, T,

(iii) s fosr 39 7 wtafatae #7a g 9 e, S FrEr faerE F a7 | o 9 21, wEe,

(iv) aredr afaqafa < &t 312 #71 afAfafaes 71 ara wr a7, 1 FFET FreE F ra
1 21,

(V) T, ATVATT ATEE AFTIZZ FAFATH, T,
(Vi) ST, FITE WA AT, WTATT WS ST A0, e,
(Vil) AT, AFTFA T ATATAA 0IGF 972, VAT ATEE AT322 AeqTH, Taa, Wie

(viii) AT, AETrrar, e o =3t F am w fFerasrar v a2 aEer



www.taxguru.in

i 6] — ——s I

5. TR qTE — Gt =15 1 @ a1 TS 799 F #9 ® 79 7% WO a9 A e a9
FF 1% 7z F4r avar gror At ot g sy S 9 Gor amr an

6. T IW — T AT ATE qEeT Gt At T FHT e i Aarta #7920 e A 1T g
AT FT F T #7959 2

TR HAETE AT AT, AT TF FA0 AEHE T FAAT G0 i aEE e & g, ol e oo
1 arfra &1 A wita £ qawfy 9% a1 99 9% 27 AT F A1 =T AGFETF =T F I A2 21 A
AT ZHF FTAFTA AT AT F AU 20 7%, S0 A7 T2 20, AT H AT T2

7.  wrahew & gEmr = (1) FErr e o 4 % zafeer (1) 7 fEfor afafy £ frefor ov aqerg
et wre it FrafRr ey st & sfeg & g et 8 -

() Farfor =rfua 2 o)

() Tt T e F fer At 21 0 S, FE 5T A1 T F SAAA AAF AHAT § oA 7,
HT

(1) AT AT AEFT F = | F1 F94 F (A7 910 7 AT EF &9 7 400 214 79 17
(1) 1 3y o e 2wt #ear S5eE aerg a1 aEer F =1 § 39 #0007 9t e aara 72T A7
HATAAT ?,_T;’JT

(7) @ 29 F FT F1Te ® AET SR AT T F O 0 0T A g TA 9T T
1:. _l‘ AT (;law;”k"qﬁ‘Tﬁ;:‘ h \l-”r‘.xl(*i‘il ;E_ﬁ'?;r}r‘ H?JTII ||'>|7«h_]'i"' S .V' JeeR Tr::“
(2) 77 Fraw (1) % = () & (v) & 3ot & i faelt oft ser o a9 s ot ey @, @ o B
HTHA & FAAATE F AT 997 7 {297 797 27
8. AR AT AEET & AR AT AWAAT € i wOAT — (1) T T A AT e 7 Gl
TR AT A FA00T AT 91 AT § W 9§ S At ey e g R G
T Z1AT 2, a7 #1702 17 T {7 forsrara 71 wratas st #79m

(2) #tx wrafers St §, FOE FT /AT AT A2 77 2 5 qemsr a1 T AweT F UE ae ar
seawar A1 werar § arw s ® 3her anne &, @ 9y aw v Fraw 4 % el (1) § s afr afafa
A For TAAE e vt wtaiA R A a9t 26, St e A1 e s g An

(3) ATt st st v AT A o v afAte Jww S oatatA Ao T aqery 5 S o1 Fd
ATATT ZTET AZTAT 4T 21, F A7 T #7970

(4) ST 1 AT F TATH, A FET A7FT AT AT O O AT S afaiT o A s Aot
HTAA 77 74T f2oaforat @tz d 772 STt o 7o wrew sfeatag #v)

(5) =t fafaer ahm wfzan, 1908 (1908 #71 5) # Ffea st g1 arag 7251 & f 7z aafiis =+
Pt gy sl geft o whab & o = F ofen Fafer s % afiee g Best arfra, ==
A7 ST AT A f Fwvar ofr onfae 2

9. Al = (1) 7T T TOTTAF T FT FA TF FAAT § e 2r 1 A A At ar
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(2)  TETF AUFTAF AT F FOORTA 1 qAte 399+ s 77 7 At aqfas f9 a7 a1 75 st
Tz, T e 97 = AerEeE waed e e A an, A amta 3, 51 A1 72w 21, Eem, g aw T
10. B - comg 1 i T FmEm e oEm AT Gata |, Fde aes oo afreaw
IO TET AT TAAT AT § BT 907 TR 77T 71 997 F =/ F0AT § WA A9 A7
AT 21

11, & d & — (1) word A1 A7 A 7= 2 A w0 () #1399 T S s 3w
AT F7 A 7 FOET A 7T AT T8 T T T A7 Gt = o ahirdt w1 agaw 91 o
(2) TR o 1 AT AT T A w9 6 A9 da G aven @ @ B o s aw de
AT TYAT F A A9 AT 02 T T2 0 A 5 AT T T aewe w afaar A aqwg a7 s
(3) % worg a1 poEAE AT F = % Fgw =t G wee & Semoam w1 g, o=tE e oas
THA FTT AT AT AFA TR T I FH AT AT AT
12.  Hm, 39am @ ufdsy @ - (1) sorg 310 ol T, deEm afEer @ (are) e
1962 4T¥ A9T3TH T9IF TOTAT F ITAET 197 oITTAF 2191
(2) st 7 A7 T LT qAT F o At G S 3T A e A9t 2
13. gt - (1) st s porETTrE Aaer et 221 F g 2 -

(F) w=rE o we aT gar £ wwrty o7 frm B ar atSa agwnn,

() Fft Ferey a0 o oz 2 & aatas a1 arfens aarren
(2) AT F ZT7TH T A9 AT A A4 Fta 747 (721 Fam, 1972 F Fm 40 F71 anfaa G s

(3) A AT TR TR T A ST Fe T T g ® 7w o e and g
TATAT & A9 39T ATFAT TAFT THAT A7 7F a9 7 9y afor A7 onfaer ) G ofr = Fer
Tt 7= (27) 7w, 1972 F wefie fatae w7 wfire 1 8n

14. sramrer dre Fder e =gl s (1) 227 s AT

(F) ToT-F1few a3 & A s, o ey Ft e o FHm aewe, O

(F7) AT F AT FATT AT

(2) AT AT TR At 1 e avar F e S i e g 26

15. 9% AT Wa.- weTed a1 AT E wEer U7 FTAr 99 T 77 0 T F9E T 5AAT AN AT 9 A
T ATT AT AT TO-FTCAF A=77 AT T TETaeft smam F o1 Jiiia 5 a0 3 57 7 siafea avarT
AT § 77 77 2, AT 7 e a1 F 0 gt g

16. FfEg W~ FE=TT FF H F AR ST F AT A5 AR § AT A 07 AT ST

THTH T4 T7 2, FT TTZ] AFETA F AGa70 | FeFq a7 TO-F1fer q277, o071 30 7=t & 9=

17. fasftr o= == Rt F Swom.- oo v DT TR 9T AT § AT 997§ O 7,
FUAT AT A ZTrAET A AT a47 aer At A Ao #99
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T @ B ——

18. #ar 6t w= ;.- (1) et S ATt Faer A7 FAra A1 e e oF S wag oA o7
TYE T T FE AT AT F T U AT, ST AAT AeA § A9 F AT F R 07 vt G e
T AAAHTT T2 2|

(2) AT ST TUIFTF 20T TATHF AT 2T 7 FIfra=0r £ FaT 2277 T 77 G707 F a0
(3) ST AT TOTATTAF A2, THTFZ H FTH T F 20T A5 WETEAAT HT F70 A1 F4 41

(4) #emd #F e AT, 99 W 9F A TE4 f Aarm a3t F B o=t a5 miise §
afirat & merere o &, & sl wsheer o v & o Pl R o e aft w65

g = AW |/ atae B A ¥ g g oAt e gfataam, 2013 (2013 #7T 18) A7 91T 2 W (45) 7
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[FT.5. 1/4/2016-m=.1]
F. AT . g, @ A

MINISTRY OF CORPORATE AFFAIRS
NOTIFICATION
New Delhi, the 21st March, 2018

G.S.R. 262(E).—In exercise of the powers conferred by sub-section (3) of section 132 of the
Companies Act, 2013 (18 of 2013), the Central Government hereby makes the following rules, namely :-

1. Short Title and Commencement.—(1) These rules may be called The National Financial Reporting
Authority (Manner of Appointment and other Terms and Conditions of Service of Chairperson and Members)
Rules, 2018.

(2) They shall come into force on the date of their publication in the Official Gazette.
2. Definitions.— (1) In these rules, unless the context otherwise requires,—
(a) “Act” means the Companies Act, 2013 (18 of 2013);

(b) “Authority” means the National Financial Reporting Authority constituted under sub-section (1) of section
132 of the Act.

(2) Words and expressions used in these rules and not defined, but defined in the Act shall have the
meanings respectively assigned to them in the Act.

3. Composition of Authority.- (1) The Authority shall consist of the following persons to be appointed
by the Central Government, namely:-

(a) a chairperson;

(b) three full time members; and

(c) nine part time members.

(2) The chairperson shall be a person of eminence, ability, integrity and standing and having expertise and
experience of not less than twenty-five years in the field of accountancy, auditing, finance or law.

(3) A full-time member shall be a person of ability, integrity and standing and having expertise and
experience of not less than twenty years in the field of accountancy, auditing, finance or law.

(4) The chairperson and all members, before being appointed, shall submit a declaration to the Central
Government confirming that they have no conflict of interest or lack of independence in respect of such
appointment as chairperson or members in Form I annexed to these rules, failing which their appointment
shall not be considered.

(5)  The chairperson and full-time members, shall not be associated with any audit firm including related
consultancy firms during the course of their appointment and two years after ceasing to hold such
appointment.
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(6) A part-time member shall be a person who shall not, have any such financial or other interest as is likely to
affect prejudicially his functions as a part-time member.

4. Manner of appointment.- (1) The Central Government shall appoint the chairperson and a full time
member referred to in rule 3 on the recommendation of a search-cum-selection committee consisting of —

a) Cabinet Secretary - Chairperson;

b) Additional Principal Secretary to the Prime Minister — Member;

€) Secretary — Ministry of Corporate Affairs— Member;

d) Chairperson, National Financial Reporting Authority (for selection of full-time members) —
Member;

(e) three experts of repute from a panel of experts in the field of accountancy, auditing, finance, law (to

be nominated by the Central Government) - Members

Py

(2) The Secretary, Ministry of Corporate Affairs shall be the convener of the search-cum-selection
committee.

(3) The search-cum-selection committee shall determine its procedure for making its recommendation.

(4) No appointment of chairperson or a full time member shall be invalid merely by reason of any vacancy or
absence in the search-cum-selection committee.

(5) The search-cum-selection committee shall make its recommendations in regard to appointment of
chairperson or the members, as the case may be, to the Central Government within a period not exceeding one
hundred and twenty days from the date of reference made to it by the Central Government.

(6) The following persons shall be appointed as part time members of the Authority namely:-

(i) one member to represent the Ministry of Corporate Affairs, who shall be an officer not below the rank
of Joint Secretary, ex-officio;

(i1) one member to represent the Comptroller and Auditor General of India, who shall be an officer not
below the rank of Accountant General or Principal Director, ex-officio;

(iii) one member to represent the Reserve Bank of India, who shall be an officer not below the rank of
Executive Director, ex-officio;

(iv) one member to represent the Securities and Exchange Board of India, who shall be an officer not
below the rank of Executive Director, ex-officio;

(v) President, Institute of Chartered Accountants of India, ex-officio;
(vi) Chairperson, Accounting Standards Board, Institute of Chartered Accountants of India, ex-officio;

(vii) Chairperson, Auditing and Assurance Standards Board, Institute of Chartered Accountants of India,
ex-officio; and
(viii) two experts from the field of accountancy, auditing, finance or law.

5. Medical fitness.—No person shall be appointed as the chairperson or full time member unless he is
declared medically fit by an authority specified by the Central Government in this behalf.

6. Resignation.— The chairperson or a member may, by writing under his hand addressed to the Central
Government, resign from his office at any time:

Provided that the chairperson or member shall, unless he is permitted by the Central Government to relinquish
office sooner, continue to hold office until the expiry of three months from the date of receipt of such notice or
until a person duly appointed as a successor enters upon his office or until the expiry of his term of office,
whichever is the earliest.

7. Removal from office.— (1) The Central Government may, on the recommendation of a Committee
referred to in sub-rule (1) of rule 4, remove from office the chairperson or a member, who—

(a) has been adjudged as an insolvent; or

(b) has been convicted of an offence which, in the opinion of the Central Government, involves moral
turpitude; or
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(c) has become physically or mentally incapable of acting as the chairperson or member; or

(d) has acquired such financial or other interest as is likely to affect prejudicially his functions as the
chairperson or member; or

(e) has so abused his position as to render his continuance in office prejudicial to the public interest:

Provided that the chairperson or the interested member shall not be the member of such Committee, where the
subject matter of the cause is against him.

(2) No member shall be removed under clauses (b) to (e) of sub-rule (1) unless he has been given a reasonable
opportunity of being heard in the matter.

8. Procedure for inquiry of misbehavior or incapacity of the chairperson or a member.— (1) If a
written complaint is received by the Central Government, alleging any definite charge of misbehavior or
incapacity to perform the functions of the office in respect of the chairperson or a full time member, the
Ministry of Corporate Affairs shall make a preliminary scrutiny of such complaint.

(2) If on preliminary scrutiny, the Ministry of Corporate Affairs, is of the opinion that there are reasonable
grounds for making an inquiry into the truth of any such misbehavior or incapacity of the chairperson or full
time member, it shall make a reference to the Committee constituted under sub-rule (1) of rule 4 to conduct
the inquiry:

Provided that the chairperson or the interested member shall not be the member of such committee, where the
subject matter of the cause is against him.

(3) The Committee shall complete the inquiry within one hundred and twenty days time or such further time
as may be extended by the Central Government on the request of the committee in this behalf.

(4) After the conclusion of the inquiry, the Committee shall submit its report to the Central Government
stating therein its findings and the reasons thereof on each of the charges separately with such observations on
the whole case as it may think fit.

(5) The Committee shall not be bound by the procedure laid down by the Code of Civil Procedure, 1908 (5 of
1908) but shall be guided by the principles of natural justice and shall have power to regulate its own
procedure, including the fixing of date, place and time of its inquiry.

9. Term of Office.- (1) The term of office of the chairperson and a full time member shall be three years
from the date on which he enters upon his office or till he attains the age of sixty-five years, whichever is
earlier, and he shall be eligible for re-appointment for one more term.

(2) A part -time member shall hold office for a period, not exceeding three years, as may be specified in the
order of his appointment or the period for which he holds the substantive post by virtue of which he has been
appointed as the part-time member, whichever is earlier, but shall be eligible for re-appointment.

10. Vacancy.-- In case of a vacancy in the office of the chairperson or a full-time member, the Central
Government shall have the power to appoint the senior most full-time member or in his absence any other full
time member to officiate as chairperson.

11. Salary and allowances.—(1) The chairperson shall be paid a salary of two lakhs fifty thousand
rupees (fixed) and other allowances and benefits as are admissible to a Central Government officer holding
posts carrying the same pay.

(2) A full time member shall be paid a salary of two lakhs twenty-five thousand rupees and other allowances
and benefits as are admissible to a Central Government Officer holding a Group 'A' post carrying the same

pay.
(3) In case the person appointed as the chairperson or full time member is in receipt of any pension, the pay of
such person shall be reduced by the gross amount of pension drawn by him.

12. Pension, Gratuity and Provident Fund.— (1) The chairperson or a full time member shall be
governed by the provisions of the Contributory Provident Fund (India) Rules, 1962 and the Contribution
Pension System.
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(2) Additional pension and gratuity shall not be admissible for service rendered in the Authority.

13. Leave.— (1) The chairperson and a full time member shall be entitled to following leave, namely :--
(a) earned leave at the rate of thirty days for every completed calendar year of service;
(b) casual leave, not exceeding eight days in a calendar year.

(2) The payment of leave salary during leave shall be governed by rule 40 of the Central Civil Services
(Leave) Rules, 1972.

(3) The chairperson or a full time member shall be entitled to encashment of leave in respect of the earned
Leave standing to his credit, subject to the condition that maximum leave encashment, including the amount
received at the time of retirement from previous service shall not in any case exceed the prescribed limit under
the Central Civil Service (Leave) Rules,1972.

14. Leave and Foreign Travel Sanctioning Authority. — (1) The leave sanctioning authority,—

(a) for a full-time member, shall be the chairperson and in case of absence of chairperson, the Central
Government; and

(b) for the chairperson, shall be the Central Government.

(2) The Central Government shall be the sanctioning authority for foreign travel of the chairperson or a full-
time member.

15. House rent allowance.—The chairperson or a full time Member shall be entitled to the house rent
allowance at the same rate as are admissible to a Central Government officer holding a Group A’ post
carrying the same pay:

Provided that the chairperson or a full-time member shall not be eligible for house rent allowance in
case he is declared eligible for general pool residential accommodation and occupies Government
accommodation allotted to him.

16. Transport allowance.—The chairperson or a full time member shall be entitled to the facility of staff
car for journeys for official and private purposes in accordance with the facilities as are admissible to a
Central Government officer holding a Group “A’ post carrying the same pay as per the provisions of
applicable staff car rules.

17. Declaration of Financial and other Interests.—The chairperson or a full time member shall, before
entering upon his office, declare his assets, liabilities and financial and other interests.

18. Other conditions of service.—(1) The terms and conditions of service of a chairperson or a full time
member with respect to which no express provision has been made in these rules, shall be such as are
admissible to a Central Government officer holding a Group “A’ post carrying the same pay.

(2) The chairperson or a full time member shall not practise before the Authority after retirement or
resignation or removal from the service of the Authority.

(3) The chairperson or a full time member shall not undertake any arbitration work while functioning in the
Authority.

(4) The chairperson or a full time member shall not, for a period of two years from the date on which he
ceases to hold office, accept any employment in, or connected with the management or administration of, any
person who has been a party to a proceeding before the Authority:

Provided that nothing contained in this rule shall apply to any employment under the Central Government or a
State Government or a local authority or in any statutory authority or any corporation established by or under
any Central, State or Provincial Act or a Government company as defined in clause (45) of section 2 of the
Companies Act, 2013 (18 of 2013).

19. Oath of office and secrecy.—Every person appointed to be the chairperson or a full time member
shall, before entering upon his office, make and subscribe an oath of office and secrecy in Form II and Form
IIT annexed to these rules.
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20. Sitting fee and allowances of Part-time Members. — (1) A part-time member other than those holding
the position on ex-officio basis, shall be entitled to receive remuneration by way of a sitting fee of rupees six
thousand only for each meeting of the Authority attended by him.

(2) A part-time member while on tour (including the journey undertaken to attend a meeting of the Authority)
shall also be entitled to travelling allowance and daily allowances at the same rates and scale as are applicable
to a Group A officer in Senior Administrative Grade in the Central Government.

21. Power to Relax.— Where the Central Government is of the opinion that it is necessary or expedient so to
do, it may, by order for reasons to be recorded in writing relax any of the provisions of these rules with respect
to any class or category of persons.

22. Interpretation.—If any question arises relating to the interpretation of these rules, the decision of the
Central Government thereon shall be final.

FORM1I
(See rule 3)
Declaration by chairperson and member regarding no conflict of interest or lack of independence.

I, A.B., having been appointed as the Chairperson / Full time Member/ Part time Member of the Authority,
declare that there is no conflict of interest or lack of independence in respect of my appointment.

FORM 11
(See rule 19)
Form of Oath of Office

I, A. B., having been appointed as chairperson / full time Member of the Authority do solemnly affirm/do
swear in the name of God that I will faithfully and conscientiously discharge my duties as the chairperson /
Full time Member of the Authority to the best of my ability, knowledge and judgment, without fear or favour,
affection or ill-will and that I will uphold the Constitution and the laws of land.

FORM III
(See rule 19)
Form of Oath of Secrecy

I, A. B., having been appointed as the chairperson / full time Member of the Authority, do solemnly affirm/do
swear in the name of God that I will not directly or indirectly communicate or reveal to any person or persons
any matter which shall be brought under my consideration or shall become known to me as chairperson / full
time member of the Authority except as may be required for the due discharge of my duties as the chairperson
/ full time member of the Authority.

[File No. 1/4/2016-CL.I]
K.V.R. MURTY, IJt. Secy.
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MINISTRY OF CORPORATE AFFAIRS
NOTIFICATION
New Delhi, the 28th February, 2022

G.S.R. 165(E).—In exercise of the powers conferred by sub-section (3) of section 132 of the
Companies Act, 2013 (18 of 2013), the Central Government hereby makes the following rules further to
amend the National Financial Reporting Authority (Manner of Appointment and other Terms and
Conditions of Service of Chairperson and Members) Rules, 2018, namely:

1.  Short title and commencement. - (1) These rules may be called The National Financial Reporting
Authority (Manner of Appointment and other Terms and Conditions of Service of Chairperson and
Members) Amendment Rules, 2022.

(2)  They shall come into force on the date of their publication in the Official Gazette.

2. In the National Financial Reporting Authority (Manner of Appointment and other Terms and
Conditions of Service of Chairperson and Members) Rules, 2018, -

(1) for rule 11, the following rule shall be substituted, namely:-

“11. Salary and allowances. - (1) The Chairperson shall have the option to draw either a
consolidated monthly salary of four lakh fifty thousand rupees without house and car or the pay and
allowances as are admissible to a Secretary to the Government of India and every full time member
shall have the option to draw either a consolidated monthly salary of four lakh rupees without
house and car or the pay and allowances as are admissible to an Additional Secretary to the
Government of India:

Provided that where the Chairperson exercises the option to receive pay as admissible to a
Secretary to the Government of India or a full time member exercises the option to receive pay as
admissible to an Additional Secretary to the Government of India and is in receipt of monthly
pension from either the Central Government or a State Government, the pay of such Chairperson or
Member, as the case may be, shall be reduced by the gross amount of pension drawn by him:

Provided also that in respect of appointments made on the basis of advertisement issued on
12" July, 2021, where a full time member exercises the option to receive pay as admissible to an
Additional Secretary to the Government of India and was in receipt of pay and allowances as are
admissible to a Secretary to the Government of India prior to his or her superannuation on joining
as full time member, National Financial Reporting Authority, then the same shall be fixed at the
level of pay which he or she was drawing at the time of demitting his or her previous employment,
subject to a limit of Rs. 2,25,000/- per month.”;

(i1) for rule 15, the following rule shall be substituted, namely:-

“15. House rent allowance.- (1) The Chairperson or a full time member, who has opted for pay
and allowances as are admissible to a Secretary or an Additional Secretary to the Government of
India, as the case may be, shall be entitled to house rent allowance at the same rate as is admissible
to a Central Government officer holding a Group ‘A’ post carrying the same pay:

Provided that the Chairperson or a full-time member shall not be eligible for house rent
allowance in case he is in occupation of, or occupies, a General Pool Residential Accommodation
which has been allotted to him:
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) Nothing in this rule shall apply to the Chairperson or a full-time member who has opted for
a consolidated salary of four lakh fifty thousand rupees per month or four lakh rupees per month, as
the case may be.” ;

(i)  for rule 16, the following rule shall be substituted, namely:-

“16. Transport Allowance.-(1) The Chairperson or a full time member, who has opted for pay and
allowances as are admissible to a Secretary or an Additional Secretary to the Government of India,
as the case may be, shall be entitled to the facility of staff car for journeys for official and private
purposes in accordance with the facilities as are admissible to a Central Government officer
holding a Group ‘A’ post carrying the same pay as per the provisions of applicable staff car rules.

(2) Nothing in this rule shall apply to the Chairperson or a full-time member who has opted for a
consolidated salary of four lakh fifty thousand rupees per month or four lakh rupees per month, as
the case may be.” ;

(iv) in rule 18 for sub-rule (1), the following sub-rule shall be substituted, namely:-

“(1) The terms and conditions of service of a chairperson or a full time member who has opted for

pay and allowances as are admissible to a Secretary or an Additional Secretary to the Government
of India, as the case maybe, with respect to which no express provision has been made under these
rules, shall be such as are applicable to a Central Government officer holding a Group ‘A’ post
carrying the same pay.”

[F. No. NFRA-01/2/2021-Comp-MCA]
K.V. R. MURTY, Jt. Secy.

Note:- The principal notification was published in the Gazette of India, sub-section (3) of section 132 of the
Companies Act, 2013 vide number G.S.R. 262(E), dated 21st March, 2018 and was amended vide
GSR 125(E), dated 18" February, 2019 published in the Gazette of India, Extraordinary, Part II,
Section 3, Sub-section(i).
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FILINRE FF qATAT

It
7% faeeft, 6 e, 2024
AT.HR. 543(3)— FETT w1, FAAT AT, 2013 (2013 FT 18) Fr T 132 F 3UERT (3)
FIT T&< STRRAT T AT F2d g, e A Rt sfareor (steeq i @aeai &7 aa-, 9 a0
AT &t o orat o Reee) =, 2018 7 & serae F F foru Mefertea o aardt 8, saiq-
1. (1) = = &1 "t 9 g st Rt arfesror (srexer siw waeat it e 6 O i
AT FY v Ree e o) demes fFem, 2024 )
(2) T TSI H IAH THIH T AT Fl TG g
2. g fasfer fonfEr sriersror (sreaer sfiT @ewai &7 99+, 97 997 967§t =7 odqt 7 FAee)
e, 2018 ®, e 11 % 37 9w (1) ®, "9° 9 T919 g9 T, oal & €A 9 "I arg
TS AT I &1 &9" 976g; ¥ "I AT 79", 96l & 9 9¢ "9 A1 &0 058 FH: T
ST
[T, . TAUESMTU-01/2/2021-F 1 T-THET (9T7-1)]
feoqur: o srferg=mT, AT & T, SETeT, 9N 2, ®@F 3, SuET (i) § sEer an A e, 262(3) T arie
21 97+, 2018 &1 WHI{9ra it T ot i wwwear an.F.. 165(37) 3T g 28 %=y, 2022 Fr staw
¥ Torfera v e

5716 GI/2024 )



www.taxguru.in

2 THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(1)]

MINISTRY OF CORPORATE AFFAIRS
NOTIFICATION
New Delhi, the 6th September, 2024

G.S.R. 543(E).—In exercise of the powers conferred by sub-section (3) of section 132 of the Companies Act,
2013 (18 0of 2013), the Central Government hereby makes the following rules further to amend the National Financial
Reporting Authority (Manner of Appointment and other Terms and Conditions of Service of Chairperson and
Members) Rules, 2018, namely:—

1. (1) These rules may be called the National Financial Reporting Authority (Manner of Appointment and other
Terms and Conditions of Service of Chairperson and Members) Amendment Rules, 2024.

(2) They shall come into force on the date of their publication in the Official Gazette.

2. In the National Financial Reporting Authority (Manner of Appointment and other Terms and Conditions of
Service of Chairperson and Members) Rules, 2018, in sub rule (1) of rule 11, for the words "four lakh fifty
thousand rupees", the words "five lakh sixty two thousand five hundred rupees"; and for the words "four lakh
rupees", the words "five lakh rupees" shall be substituted, respectively.

[F. No. NFRA-01/2/2021-Comp-MCA (Part-1)]
INDERDEEP SINGH DHARIWAL, Jt. Secy.

Note: The principal notification was published in the Gazette of India, Extraordinary Part II, Section 3, Sub-section (i) vide
number G.S.R. 262(E), dated 21st March, 2018 and last amended vide G.S.R. 165(E), dated 28th February, 2022.
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q. 535 7% feeft, g, R 18, 2024/97% 27, 1946
No. 535] NEW DELHI, WEDNESDAY, SEPTEMBER 18, 2024/BHADRA 27, 1946

FIIRE F HATAT
EIEERE]
7% el 18 Rrawaz, 2024

ALHLI. 5T7(H).— el whre, Foet afdfaer, 2013 (2013 %7 18) ¥ &y 132 1 3417
(3) BT & ARFAT F TAE FA U, g fAaxfw Rt sfar (sreme st mweat & Ayl f
G &iiw a1 F s=r Mg 7 od) Fm, 2018 & e e e % oo Frfertea o a= T g,
_IATT -

N

1 (1) = A=t w1 \@ferm am g i Rt i (sree siv qaeat i fAghe i S
T HAT & o7 e i o) foeitT "erree AT, 2024 2

(2) T TSI § TAF THTH T A H TG i
2. gt fasi RofésT srfersror (steger i "aeat & [ & O & @97 F o= [Reeq &
orst) A=, 2018 &, w11 %, 3u-fAFw (1) ¥, TR WaF & varq, Fatrieg ws saenta B
STTOATT, 37T -
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“q¥eq Ag T AT ST qUIHTIF T2 39 SU-1499 & A 1 S=asr, 2024 & warfaa aotFa
AT 909 F gHa ghr’l

[T 9. TAUEATU-01/2/2021-F1FT-THHTT(ITE-1)]

TASRTCE ATA.- T =0 a1 S1ar € & qaereft s & =9 stferg=en 1 Sy w7 B oft =t
B v afger o 72 azvm
fooqur: w& srfergEaT ARa F SO, ST, 9N 2, ¥ 3, 9u-’T (i) § "@edr anfaTr. 262 (3),
AT 22 AT, 2018 F 737 WHILA &t 5 off 3w A1..%1.543(317), ara 06 fodew, 2024
FTET AT FT "errterg it 2|

MINISTRY OF CORPORATE AFFAIRS
NOTIFICATION
New Delhi, the 18th September, 2024

G.S.R. 577(E).— In exercise of the powers conferred by sub-section (3) of section 132 of the Companies
Act, 2013 (18 of 2013), the Central Government hereby makes the following rules further to amend the National
Financial Reporting Authority (Manner of Appointment and other Terms and Conditions of Service of Chairperson
and Members) Rules, 2018, namely:—

1. (1) These rules may be called the National Financial Reporting Authority (Manner of Appointment and other
Terms and Conditions of Service of Chairperson and Members) Second Amendment Rules, 2024.

(2) They shall come into force on the date of their publication in the Official Gazette.

2. In the National Financial Reporting Authority (Manner of Appointment and other Terms and Conditions of
Service of Chairperson and Members) Rules, 2018, in rule 11, in sub-rule (1), after the second proviso, the following
proviso shall be inserted, namely:-

“Provided also that the Chairperson and full time members shall be entitled to a revised consolidated monthly
salary under this sub-rule from the 1% day of January, 2024”.

[F. No. NFRA-01/2/2021-Comp-MCA (Part-1)]
INDER DEEP SINGH DHARIWAL, Jt. Secy.

Explanatory Memorandum.- It is hereby declared that by issuing the notification with retrospective effect, the
interest of no person shall be adversely affected.

Note: The principal notification was published in the Gazette of India, Extraordinary Part II, Section 3, Sub-section (i)
vide number G.S.R. 262(E), dated 22"¢ March, 2018, and last amended vide G.S.R. 543(E), dated 06th
September, 2024.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054.
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